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[r. 5. #t.1/1/2009-18E3=]
AEATH THT T, AT AT

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION
New Delhi, the 5th August, 2016

S.0. 2665(E).—In exercise of the powers conferred by sub-section (1} of section 21 of
the Special Economic Zones Act, 2005 (28 of 2005) (hereinafter referred as the Act), the
Central Government hereby, notifies the offences contained in the under-mentioned sections
of the Customs Act, 1962 (52 of 1962), the Central Excise Act, 1944 (1 of 1944) and the
Finance Act, 1994 (32 of 1994) as offences under the Act:-

The Customs Act, 1962
Section 28, 28AA and 28AAA
Section 74 and 75

Section 111

Section 113

Section 115

Section 124

Section 135

Section 104
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The Central Excise Act, 1944
9. Section 9
10. Section 9AA
11. Section 11, 11A and 11AA
The Finance Act, 1994
12. Section 73, 73A, 73B and 75
13. Section 76
14. Section 89
15. Section 91

[F. No. C.1/1/2009-SEZ]

ALOK VARDHAN CHATURVEDI, Addl. Secy.

stfergT
¢ fReett, 5 amrea, 2016

1.8, 2666(31).—F~=17 a<&wre, sy wfdw = stfafa=m, 2005 (2005 =1 28) (A Tagas=™
sifarfaerT w2 T ) F g 21 Fir 3U-ATRT (2) ST AT 22 F AT 9qF I WS Al w7 R T g,
farer anfefs ST § faedt srfergf=ra sraener sroran @ 1o st fo S & foro aeariaa sraee & Seg |
HraTeleT AT, 1962 (1962 F7 52) F qd AU F o0 sraw wgriwaer, wroea Arg=ar Maereg qur
FHT TR 9o ATARTT, 1944 (1944 %7 1) =iz Faeq ataf=Em, 1994 (1994 7 32) F dga =Tt + fory
ST ET(SerE, FET SIS S AEAT UETHLTAT F1 TASET Tad- ATt & €7 § I <t gl
TZ 994 ATeRT o § 39 ®00 0 w00 & o0, @aw anfds = auar swe § e, Ao,
AT ATAT ATHAZU FT ol 2 AT qg oA 0T et off 9t § Fr8ars F A 50 S % 977 o sroesa
arforsT fas T & fasra afeis = S & vt S af=a S et £ o 21§ so-am (3) ¥ saa
sres i wE AT wrears F Fawer G g am

[, =. #1.1/1/2009-155E]
AT T T, AU AT

NOTIFICATION
New Delhi, the 5th August, 2016

S.0. 2666(E}.—In exercise of the powers conferred by sub-section (2) of section 21
and second proviso to section 22 of the Special Economic Zones Act, 2005 (28 of 2005)
(hereinafter referred as the Act), the Central Government hereby authorises the Additional
Director General, Directorate of Revenue Intelligence for offences under the Customs Act,
1962 (52 of 1962) and the Additional Director General, Directorate General of Central Excise
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Intelligence for offences under the Central Excise Act, 1944 (1 of 1944) and the Finance Act,
1994 (32 of 1994) to be the enforcement officer(s) in respect of any notified offence or
offences committed or likely to be committed in a Special Economic Zone. The enforcement
officer(s), for the reasons to be recorded in writing, may carry out the investigation, inspection,
search or seizure in the Special Economic Zone or Unit and shall intimate the details of any
action initiated under sub-section (3) of section 21 of the Act to the Joint Secretary in charge of
Special Economic Zones Division in the Department of Commerce immediately and in any
case not later than seven days of initiation of any action.

[F. No. C.1/1/2009-SEZ]

ALOK VARDHAN CHATURVEDI, Addl. Secy.
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qE Taeetl, 5 a1, 2016

T 2667(N).—F—419 w7, fasra sufd= = afta=eE, 2005 (2005 #71 28) (PR Tagas=™
rferfeasy w27 AT 8) T 4T 22 g7 Yeed AafFAd FYART FAd gU, HIATSEF AfAfaTw, 1962 (1962 7 52)
* et sraerelt F ferm srferaTiaT arer dTyet A ST FET IR 4o AfAfAT, 1944 (1944 T 1)
a7 faa arferfaem, 1994 (1994 = 32) &R ATIHTH F FavTa AT ATl F 549 W FE 1T I oF
ATIFT H (T A srEa # 0 g 29 g ofua § o B T s & forn Ao st S
THTE § saor, fAfreror, germer = afsmrger % oo mfdga w26 21

[, =. #1.1/1/2009-155E]
AT AT TqAST, AT q=F

NOTIFICATION
New Delhi, the 5th August, 2016

S.0. 2667(E).—In exercise of the powers conferred by section 22 of the Special
Economic Zones Act, 2005 (28 of 2005) (hereinafter referred as the Act), the Central
Government authorises the jurisdictional Customs Commissioner, in respect of offences under
the Customs Act, 1962 (52 of 1962) and Commissioner of Central Excise in respect of offences
under the Central Excise Act, 1944 (1 of 1944) and the Finance Act, 1994 (32 of 1994) and
notified under the Act, for the reasons to be recorded in writing, to carry out the investigation,
inspection, search or seizure in a Special Economic Zone or Unit with prior intimation to the
Development Commissioner, concerned.

[F. No. C.1/1/2009-SEZ]
ALOK VARDHAN CHATURVEDI, Addl. Secy.
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